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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Bombay Primary Education and the Maharashtra Employees

of Private Schools (Conditions of Service) Regulation (Amendment) Act, 2011 (Mah. Act
No. IX of 2012), is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,
H. B. PATEL,

Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. IX OF 2012.

(First published, after having received the assent of the
Governor, in the “ Maharashtra Government Gazette ” on
the 14th May 2012). '

An Act further to amend the Bombay Primary Education Act,
1947 and the Maharashtra Employees of Private Schools
(Conditions of Service) Regulation Act, 1977. '

.Bom.  'WHEREAS it is expedient further to amend the Bombay Primary
L?f Education Act, 1947 and the Maharashtra Employees of Private
1947. Schools (Conditions of Service) Regulation Act, 1977, for the purposes
Mah. hereinafter appearing; it is hereby enacted in the Sixty-second

1119172” Year of the Republic of India as follows :—
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Short title.

Amendment
of section 2
of Bom. LXI

of 1947.

Amendment
of section 13
of Bom. LXI

of 1947.

Amendment
of section 16
of Bom. LXI

of 1947,

Amendment
of section 17
of Bom. LXI

of 1947,

Amendment
of section 19
of Bom. LXI

of 1947.

Amendment
of section 20
of Bom. LXI

of 1947.

Amendment
of section 23
of Bom. LXI

of 1947,

Amendment
of section 27
of Bom. LXI

of 1947.
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CHAPTER 1
PRELIMINARY

1. This Act may be called the Bombay Primary Education and
the Maharashtra Employees of Private Schools (Conditions of
Service) Regulation (Amendment) Act, 2011.

y CHAPTER II
" AMENDMENTS TO THE BoMmBAY PriMary Epucation Acr, 1947,

2. In section 2 of the Bombay Primary Education Act, 1947
(hereinafter, in this Chapter, referred to as “the Primary Education
Act”), in clause (20), for the words “shikshan sevak” the words
“Assistant Teacher (Probationary)” shall be substituted.

3. In section 13 of the Primary Education Act, in sub-section
(2), in clause (d), for the words “shikshan sevaks” the words
“Assistant Teachers (Probationary)” shall be substituted.

4. In section 16 of the Primary Education Act, in sub-section
(2), for the words “shikshan sevaks” the words “, Assistant Teachers
(Probationary)” shall be substituted.

5. In section 17 of the Primary Education Act, in sub-section
(1), in clause (c), for the words “shikshan sevaks,” the words
“Assistant Teachers (Probationary),” shall be substituted.

6. In section 19 of the Primary Education Act,—
(@) in sub-section (1), for the words “shikshan sevak” the
words “Assistant Teacher (Probationary)” shall be substituted ;

(b) in sub-section (3), for the words “shikshan sevaks” the
words “Assistant Teachers (Probationary)” shall be substituted.

7. In section 20 of the Primary Education Act,—
(@) in sub-section (I), for the words “Shikshan sevaks” the
words “Assistant Teachers (Probationary)” shall be substituted ;

(b) in sub-section (3), for the words “shikshan sevaks” the
words “Assistant Teachers (Probationary)” shall be substituted.

8. In section 23 of the Primary Education Act,—
(a) in sub-section (6), for the words “shikshan sevaks” the
words “Assistant Teachers (Probationary)” shall be substituted ;
(b) in the marginal note, for the words “shikshan sevaks” the
words “Assistant Teachers (Probationary)” shall be substituted.

9. In section 27 of the Primary Education Act, in clause (d),
for the words “shikshan sevaks” the words “Assistant Teachers
(Probationary)” shall be substituted.
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CHAPTER 11T

AMENDMENTS TO THE MAHARASHTRA EMPLOYEES OF PRIVATE SCHOOLS
(ConpITIONS OF SERVICE) REGULATION AcT, 1977.

Mah. 10. In section 2 of the Maharashtra Employees of Private

111917gf Schools (Conditions of Service) Regulation Act, 1977 (hereinafter,

" in this Chapter, referred to as “the Employees of Private Schools
(Conditions of Service) Regulation Act”),—

(@) in clause (7), for the words “shikshan sevak” the words
“Assistant Teacher (Probationary)” shall be substituted;

(b) in clause (10), for the words “shikshan sevaks” the words
“Assistant Teachers (Probationary)” shall be substituted;

(e) in clause (24A), for the words “shikshan sevak” the words
“Assistant Teacher (Probationary)” shall be substituted.

11. In section 5 of the Employees of Private Schools (Conditions
of Service) Regulation Act,—

(a) in sub-section (2),—

(i) for the words “shikshan sevak” the words “Assistant
Teacher (Probationary)” shall be substituted;

(i) in the proviso, for the words “shikshan sevak” the
words “Assistant Teacher (Probationary)” shall be substituted;

(b) in sub-section (2A), for the words “shikshan sevak” the
words “Assistant Teacher (Probationary)” shall be substituted.

CHAPTER IV
SAVING.

MahX  12. The terms and conditions prescribed by the Government
3312‘ for the appointment of shikshan sevaks, by issuing Government
Resolutions or orders, from time to time, before the date of
commencement of the Bombay Primary Education and the
Maharashtra Employees of Private Schools (Conditions of Service)
Regulation (Amendment) Act, 2011, shall continue to be in force

unless they are modified or revoked by the Government.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED

GOVERNMENT PRINTING, STATION'ERYANDPUBLICATION 21- A,N'E'I‘AJI SUBHASH ROAD, CHARNI
ROAD, MUMBAI 400 004, EDITOR : SHRIPARSHURAM JAGANNATH GOSAVI

Amendment
of section 2
of Mah. III
of 1978.

Amendment
of section 5
of Mah, III
of 1978.

Saving.



